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 This is an application u/s 13(1) (i-b) of Hindu Marriage Act, 1955 for 

 dissolution of marriage by decree of divorce on the ground of the desertion. 

 The petition has been filed by Sri Bharat Koiri against his wife Sri Smti 

Manita Devi stating that their marriage was consummated on 08-07-2019  at his 

residence according to Hindu Rites and Customs and after the marriage they 

lived together as husband and wife. However, as alleged, the heydays does not 

last long because of incompatible conduct of the respondent who used to 

subject him torture by deserting him. Though, initially the petitioner tolerated 

everything but every passing day his life became miserable at the hands of his 

wife who having left his matrimonial house on 02-08-2019 in the pretext of 

visiting the house of her parents but did not return. It is alleged that 

respondent willfully abandoned the petitioner and their marriage relation has 

been broken irretrievably leaving no scope for reconciliation or settlement. 

As against this, respondent also filed written objection denying the 

allegations made by the petitioner. 

 However, when the case has been proceeding at the stage of evidence 

after framing issues both the parties have appeared in Court on 05-10-2021 

and filed a joint petition No. 1387/2021 stating inter alia that though initially 

petition was filed u/s 13(1)(i-b) Hindu Marriage Act, 1955 but, today they seek 

to convert the said petition into a petition u/s 13(B) of Hindu Marriage Act, 

1955 with a prayer to grant divorce by mutual consent stating further that they 

have settled their disputes outside court without any precondition and they are 

no longer interested to proceed further in the case.  

  Situated thus, the petition u/s 13(1)(i-b) of Hindu Marriage Act, 

1955 is hereby converted to petition u/s 13(B) of Hindu Marriage Act. 



  Since, this Court is fully convinced that parties have agreed to 

 dissolve their  marriage by mutual consent, there is no need to further waste 

 time at the peril of the petitioners. 

  After all, procedure is the handmaid of justice, it should not 

come in the way of giving substantive justice to the parties. 

  Accordingly, having been fully satisfied from all respect that 

decree of divorce by mutual consent has been the ultimate relief sought by the 

parties  without any force, coercion, threat or fraud by either side, the decree of 

divorce by mutual consent as sought by the parties is hereby granted. 

  Prepare the decree accordingly. 

 

     District Judge 
   Sonitpur, Tezpur 


